\,

5

CENTRAL ADMINISIRA IVE TRIBUNAL
PRINCIPALBENCH, NEW DELHI

0.A No,1679 of 1988

22nd day of November, 1993

1, Hon'ble Mr, J.P., Sharma, Member (3J)
2. Hon'ble Mr, B.K, Singh, Member (A)

I

S.R, Solam ki

'S/o Lat @ Shri Ram Lhand,

Sub Inspector of Pollce, No 1358/0

Senior Accident Service Technician (SAST)

Dy, Cemm15310ner of Police - DCP (Pé&L)

Delhi, ) o ’ Applicant

By Advocate: Nene

Vsr sus

1., The Cammissicﬁen of Pelice
Police Hsadquaters, I,P, Estate,
New D81hi,

2, The Addl, Commissioner of Pelice (0)
Police Headquarters, IP EStat e,
New D€1hi,

3, The Dy, Commissioner of Police, HQ{1)
Police Headguarters, -IP Estate,
NaU Delhl. . P X Respﬁndents

By Adveca e None,

ORDER (ORAL)

Hon'ble Mr, J.P, Sharma, Member (3)°

Nene for t he paties is present, This is an old
mat ter. We have gone t hrough the pleadings and prmposea\
to decide the matter on merit, The applicant joined the
was
Delhi Police on 10,12,1962 and/premot ed to the past of
Head Const& 18 on 4,1.67 and tot he post of ASI on 3,7.,76,
He was selected as Senior Accident Service Technician
(SAST) and posted in Maulana Azad Medical lelege and
Association, ITwin HOSpital'NBU Delhi; The griegvance of the

appPlicam t is that though the juniors to him have been

promoted in regular line but his name was not included
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in the premétioh list 'E' and when he made his repre-
sanﬁation, by £ha ol der déted 3rd February 1988 he was
deciiﬁed thié pl‘ometimr‘\l because hé, ‘had already jm been
pested to.-t he post of SAST.._ ;Fhe g plicant has pra ed

that direction be isswed to the respendents tht since
he retains his lisn in his original ministerial/[, he be

transferred back to the .same and bhe al lowed further

premotien in that line,

2, The réspendents contested this application and

in reply stated that by t he letter dated 13,11,1975, ’12
p@st§ of SAST uere. cr eat ed andv"che app;icant opted to
jéin t hat pst and he uas selacted and was given training
‘ef 8 ueeks, The applicant was therefore depleyed to work
as 5AST w,e,f, 4‘.10.7'6. _F\t that time » t here Were no
récruitment ru‘les' and the same came intp forece for the
First time ue.f. 22,8.1979, A circular uas issusd to all
di.stri‘cts unit s calling voluntéérs for t he posts, The
applican t appligd for "c’he ﬁost and his casé -aleng with
ot her eligible cahdidate§ Was considered by the DPC and
he was given substantive apgai;tmént a/s SAST (ASI) u, é.lf.
4.10,80 and this was subsenuently changed by a direction

given in T.A. No,594/86 by the Tribunal as 22,8,79,

3. We have considered the matter in greater detdl.
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- An option for all purposes means that the lien in the
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post in the ministerial cadre of Dslhi police st ood
toﬁally abolished v.e,f. 4.10,80 andlsubséqUently,Uhen
the dabe was changed by the order of t he TTibunal, to
22,8,1879, After absorption in the;ﬁ:akidjorganisation
the applicant cannot aspire for t he benefits of t he
ministerial cadre where he was initially appe;nted as

a Constable in 1962, The applicaﬁt’has therefore no

ALLW\L
casa, andL;s therefore disposed of as devoid of merits,
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( B.K&YBingh ) {( J.P. Sharma )
Membh er %A) Member (J)



